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I THE CENTRAL ADMINISTRATIVE TRIMUMAL JARIPUR BENCH
JA I.PUR .

OA NG.344 /1996 . Date of order: 25.7 .96
Mangu Singh : . : Applicant
versus

Union of India and others : Respondents

Mr.Man Singh, counsel fir the ap nlicant
Mr.J.D.Sharma, counzel f£or the regpondents

CORAM: - < 4

HON'BLE SHRI CLP JHARFA, MEMRER(ADMINISTRATIVE)
HCH'BLE SHRI RATAN FRATASH, FEINBER (JUDICIAL)

ORDER

(PER_HCMN' B‘LE SHET O.F LSHARNFA, MEMRBER (ADMINISTRATIVE)

In this applicatiosn under Sectlon 12 of the

ARiminiztrative Tribunals act, 1285 Shri Mangu 2ingh

—

has prayed that the orders dated 15.,10.1%%5 and
28,5.1996 (Annexures A=l & A=2) respectively
transfzrring the apiplicant may he quashed and the
apprlicant may be zallowed to continue in his pr-sser’n-:
place Of p-ostiné} i.e. Jaipur Tnit, Jaipur as Weiter
in the same pay sé;le which he wvas drawing s> far.
His alternative prayer iz £h3t he ray be aljusted

on any Sf frxe roste 2f ooach Attendent, ¢/C Atte;ﬂaﬂt.
Holiday Room Peon, Running Room Waiter etc., which

carry identizzl scale of pay narely Rs.775-1025.

9, The agglicant had also prayed for grant of
interim relief to the effect that the cperation of

the orders referred £o abové may be stayed.dccordingly

_interim directions were izsued staying the operation
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of tﬁe aforesaid orders by the Tribunal on 21.5.1996.
The interim direction was molified on 5.7 .1995 to
provide that the opéfation nf the stay order would

be confined to the applicant only. The molified

interim direction continues till date.

3. The facts of the case as stated by the applicant
are that the applicant has been zerving &z a Waiter
in the wWestern Railway Catering Unit at'Jaipur. By
order déﬁeq 16.&0.19,5 (Anmz .A=1) responﬂént eo.2,
the General Manager, Westemm Railway, Bombay issued
transfer order of the spplicant for transfer to

- Bombay. In pursasnce of the'sais ofder respondent
110.3 i.e. Divisional Railway Mznuger, Jaipur passed
order dated 28.5.17396 (Annexure A-2) transferringy him
£2 Borbay Central Unit. tlo-hody has beén posted in
the applicant *s place. 3ix persons statéi t> be
juniors to the applicant have been retained at Jaipur.
Therefore, the tranzfer orders are illegal and
hawve been passed just in order to'accommoﬂate thé

persons who are junior to the applicant.

4.' The respondente in the reply have stated that
posts of Waiters at Jaipur were rendered surplas,
and barring two senior mdst Waiters the rest of them
have been transferred outgids Jaipur Unit. The
%pplicant had himself opted for transfer to RBombay
as per the option given by him -yile annexure R-4
dated 19.7.1995. Tt is in parsuance of the option
given by the applicant that h: has heen transferrad
té Bombay . The responlents have of;course also talen
a prel imin_ary Db jection regarding the wrong deso r ipt ion
nf the desi@étian and address etc., of the respondent
and als> non-joinder of neceszary parties. L d
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5. We have heard the learred counzel for the
Parties and have perused the record. The CA is
being disposed of at the stage of admission with

the consent of the parties.

6. The preliminary bjestions talen by the
respondents are of a pufely technical natﬁre and
ve are not inclined to attach much welight to these.
The aﬁermeﬁt of the applicant that persons junior
to him have been retained 2t Jaipur has been denied
by the respondents in their reply. The applicant
has been transferred to Bombay hecause the post
against which the applicant was to be retained has
been rendered surplus. It was on account of the
applicant 's exercice of aptimn for transfer to
Bombay that he was transferred to Bombay . In these
circumstances{ We 3re not inclined to interfere
with the order of transfer passed by respondents

No.2 & 3.

7. However, the learned dounsel for the applicant
stated that some more cantesns are going to be
opened at Jaipur sither =t Divisionsl Level or at
the ZOhal level, asc stated in the rejoinder filed
hy thé applicant. If and when any'new Catering Units
Are orened at Jaipur, the applicant & name can also
be considered by the responients 2longwith the names

of cther similarly situated persons for transfer back
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to the Jaipur Catering Unit as per the prescribed

rules and procedures.
8. The CO.A. stands disposed of aécordingly.

W\ﬂ

(Ratan Prakash ) : (b.P.S a )
Member {J) Menber (A)




